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Before Mr. Justzce Kemball and Mr. Justwe F. D. Melvzll

~NARAYAN DESHPANDE (Orzgznal Plamtzjf) Appellant ..
RaNGUBAL (Original Defendant), Respondent *,
[30th June, 1880.]

Regulatzon XXVIIIof 1827, s. 14, cl. 1—Morigage—- Execution— Sale—-Purchaser of
: mortgagor s interest—Third party——Stamp——Interest«Damdunat

‘The purchaser at a Court sale of the nght title and interest of the judgment-
debtor is a third party within the meaning of s. 14 Reg, XXVIII of 1827, cl. 1,
and therefore as against him a mortgage~deed passed by the latter toa mott-

gagee is valid—not from the date of its execuuon buf from that on whzch it was
stamped.

: Jagann‘lth v. Apaji (1) iollowed

. THIS was a second appeal against the decxslon of W Wedderburn,
Judge of Ahmednagar, amendmg the dectee of bhe Subordma,te Judge of
Sangamner.

The plamtlff sued to recover possession of a housa swhich' he’claimed
as auction-purchaser at a .Court’s sals, and to remove the obstruction of
the defendant, who claimed to be in possession as mortgagee under two
bonds, one dated 7th January 1832, for Rs. 150, and another, dated 15th
May 1832, for Belapur Rs. 35. The dofendant expressed her willingness
to give up possession of the property on pa.vmenb to her of these sums
with compound interest and the expenses of repairs made by her.

.: The Subordinata Judge held hoth the bonds proved, but rejected the
one of May 1832 as insufficiently stamped. He held that Rs. 250 were
due on the other bond and that Rs. 7-12-0 were due on account of repairs,
and made a decree accordingly.

: The District Judge agreed with the Subordinate Judga in h1s findings
as to the genuineness of the two bonds. On the pomt of the validity or

" otherwise of the bood vf May 1832, he said: It appears that origi-

nally this bond had a stamp of one anna only, whereas ic ought to have

‘borne a stamp of two annas under Sch. D of Reg. XVIII of 1827.
-But the Subordinaie Judge has held that under s. 14 of the Regulation (2)
.the bond is not -valid: from ifs original date as against the plamtxﬂ'

{1283 who is a third party. But I do nob think the clause referred to is

-applicable at all, as the plamtlff who bought the nght fitle and interest

of the mortgagor, stands in the place of the omgmal gra.ntcr a.nd cannot

- be regarded as a third party.*

As the Subordinate Judge holds that this bond from its appearance a.nd
from the evidence of witness 19 appears to have been executed on the
date it bears, I decide that it is proved.”’

The Judge then discussed the question as to what amount should be
allowed for repairs. Finding the oral testimony and the accounis pro-
duced unsatisfactory, he decided to a.llow Rs. 81, bemg at the rate of Rs. 3
per year for 27 years.

-t Second Appeal No, 147 of 1880,
(1) 5B. H. C. R, A.C. J. 217,
(2) Bection 14, clause 1 of Regulation XVIII of 1827 is as io]lows —
“A bond or other writing stamped after ite original date, if execuied within nhe
zillas subordinate to the Presidency of Bombay shall, so far asit is affected by the
stamp, become valid against the grantor from its orlgmal date; butas to the rights of

. the third parties, the date of its being stamped shall be held to be its rea] date.”
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The J udge n.ccordmgly varxed the decree of the Subordma.ce Judge
confirming his decision in rega.rd to the bond of January 1832, increasing

- the amount allowed for repairs from Rs.7-12-0to Rs. 81, and further -

awarding Belapur Rs. 35 with an equal amount as interest upon it. The
plamtlff appealed to the High Court. -

- V. M. Pandit, for the appellant. -—-The Distriet; Judge ‘erred i m holdmg
that the "austion-purchaser was not a third party within the meaning of
‘Reg. XXVIIT of 1827, 5. 14, cl.. 1, and in giving effect: 5o the:bond of

May 1832, as against him from the date of execution instead of from the

date on which it was adequately stamped : Jagannath v. Apasji(1). He

-also erred in applying the rule of “damdupat” to the mortgage transaction -

‘in this case. ‘He should [have limited the award of interest on both the
bouds to six years only Vithal v. Daud(2), Namyan v. Satvagi (3) The
.sum decreed for repairs is against the provision of the bonds. ~

Shivshankar Govindram, for the respondent.—Even supposing the
District Judge to have beer wrong and the Subordinate Judge to have been
‘tight in holding that the plaintiff was a third party within the meaning of
the Regulation, thé decree of the formericannot be disturbed, because a
relerence to the High Court circulars shows that, allowing for the differ-
ence hetween [129] the British and Belapur rupee, the bond of May 1832

was properly stamped with a stamp of one anna. -

JUDGMENT.

~ The ]udgment of the Court was delivered by '

KEMBALL, J.—The first objection taken is that the lower Court was

’in error in holding that the appellant was not a third party within the
‘meaning of s. 14 of Reg. XVIII of 1827, and in holding. the bond of
‘May 1832 valld as against the appellant from’ its original date. This
‘appears to be so (Jagannath v. Apaji(1)) ; but it is unnecessary for us to
‘interfere with the District Judge’s decision on this 'point, as the stamp of
~ one anna was suﬂiclant under Appendix B., Reg. XVIII of 1827, to cover
a sum of Rs. 32, 4.e,, a sum in excess of Bela,our Ras. 35, the amount of
“the aforesaid- bond The next point is that the lower appellate Court
‘ought to have limited the amount of intierest awarded on the sum can-
tained in the bond ,of May 1832 to six yvears . only, and on.this point
“we must allow the’ aupea.l on the authority of the rulings in Vithal Maha-
deb v. Daud valad Mahamad Husen {2) and Narayan v, Satva,n 8). On
the last point, viz.; that the lower appellate Court was wrong in awarding
‘anything more for repairg than the Subordinate Judge awarded, we are
unable to coneur with the Judge in his award of Rs. 3 per annum for 27
years and Rs. 81 in all for probable repau's - The agreement between the
parties on the matter of repairs is stated in the post bond, and it was not
competent to the District Judge to go outside that instrument. Apparently

the mortga,gea had failed to give any reliable evidence on the subject of
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repairs, and the Subordinate Judge made an award which the bond appears .

$0 us not to have warranted. - However, against this’ declslon the morti-
gagor made no appeal, ao that that sum must stand.. '
i We amend the decree of the District Judge by llmltmg the mterest‘.
-on the sum contained in Exhibit 7 to six years, and by reversing his awatd
a8 to repairs, restoring that of the Subordinate Judge Costs of thls a.ppeal
to be pald by the respondent -
Decree varzed

ms B.I:I"‘O.R.‘A\.G.J.ﬂl‘?. ' ,(2)‘6 B.H.ORAGJ. 9.  (3) 9 B.HOR. 8.



	Page 1 
	Page 2 
	Page 3 
	Page 4 
	Page 5 
	Page 6 
	Page 7 
	Page 8 
	Page 9 
	Page 10 
	Page 11 
	Page 12 
	Page 13 
	Page 14 
	Page 15 
	Page 16 
	Page 17 
	Page 18 
	Page 19 
	Page 20 
	Page 21 
	Page 22 
	Page 23 
	Page 24 
	Page 25 
	Page 26 
	Page 27 
	Page 28 
	Page 29 
	Page 30 
	Page 31 
	Page 32 
	Page 33 
	Page 34 
	Page 35 
	Page 36 
	Page 37 
	Page 38 
	Page 39 
	Page 40 
	Page 41 
	Page 42 
	Page 43 
	Page 44 
	Page 45 
	Page 46 
	Page 47 
	Page 48 
	Page 49 
	Page 50 
	Page 51 
	Page 52 
	Page 53 
	Page 54 
	Page 55 
	Page 56 
	Page 57 
	Page 58 
	Page 59 
	Page 60 
	Page 61 
	Page 62 
	Page 63 
	Page 64 
	Page 65 
	Page 66 
	Page 67 
	Page 68 
	Page 69 
	Page 70 
	Page 71 
	Page 72 
	Page 73 
	Page 74 
	Page 75 
	Page 76 
	Page 77 
	Page 78 
	Page 79 
	Page 80 
	Page 81 
	Page 82 
	Page 83 
	Page 84 
	Page 85 
	Page 86 
	Page 87 
	Page 88 
	Page 89 
	Page 90 
	Page 91 
	Page 92 
	Page 93 
	Page 94 
	Page 95 
	Page 96 
	Page 97 
	Page 98 
	Page 99 
	Page 100 
	Page 101 
	Page 102 
	Page 103 
	Page 104 
	Page 105 
	Page 106 
	Page 107 
	Page 108 
	Page 109 
	Page 110 
	Page 111 
	Page 112 
	Page 113 
	Page 114 
	Page 115 
	Page 116 
	Page 117 
	Page 118 
	Page 119 
	Page 120 
	Page 121 
	Page 122 
	Page 123 
	Page 124 
	Page 125 
	Page 126 
	Page 127 
	Page 128 
	Page 129 
	Page 130 
	Page 131 
	Page 132 
	Page 133 
	Page 134 
	Page 135 
	Page 136 
	Page 137 
	Page 138 
	Page 139 
	Page 140 
	Page 141 
	Page 142 
	Page 143 
	Page 144 
	Page 145 
	Page 146 
	Page 147 
	Page 148 
	Page 149 
	Page 150 
	Page 151 
	Page 152 
	Page 153 
	Page 154 
	Page 155 
	Page 156 
	Page 157 
	Page 158 
	Page 159 
	Page 160 
	Page 161 
	Page 162 
	Page 163 
	Page 164 
	Page 165 
	Page 166 
	Page 167 
	Page 168 
	Page 169 
	Page 170 
	Page 171 
	Page 172 
	Page 173 
	Page 174 
	Page 175 
	Page 176 
	Page 177 
	Page 178 
	Page 179 
	Page 180 
	Page 181 
	Page 182 
	Page 183 
	Page 184 
	Page 185 
	Page 186 
	Page 187 
	Page 188 
	Page 189 
	Page 190 
	Page 191 
	Page 192 
	Page 193 
	Page 194 
	Page 195 
	Page 196 
	Page 197 
	Page 198 
	Page 199 
	Page 200 
	Page 201 
	Page 202 
	Page 203 
	Page 204 
	Page 205 
	Page 206 
	Page 207 
	Page 208 
	Page 209 
	Page 210 
	Page 211 
	Page 212 
	Page 213 
	Page 214 
	Page 215 
	Page 216 
	Page 217 
	Page 218 
	Page 219 
	Page 220 
	Page 221 
	Page 222 
	Page 223 
	Page 224 
	Page 225 
	Page 226 
	Page 227 
	Page 228 
	Page 229 
	Page 230 
	Page 231 
	Page 232 
	Page 233 
	Page 234 
	Page 235 
	Page 236 
	Page 237 
	Page 238 
	Page 239 
	Page 240 
	Page 241 
	Page 242 
	Page 243 
	Page 244 
	Page 245 
	Page 246 
	Page 247 
	Page 248 
	Page 249 
	Page 250 
	Page 251 
	Page 252 
	Page 253 
	Page 254 
	Page 255 
	Page 256 
	Page 257 
	Page 258 
	Page 259 
	Page 260 
	Page 261 
	Page 262 
	Page 263 
	Page 264 
	Page 265 
	Page 266 
	Page 267 
	Page 268 
	Page 269 
	Page 270 
	Page 271 
	Page 272 
	Page 273 
	Page 274 
	Page 275 
	Page 276 
	Page 277 
	Page 278 
	Page 279 
	Page 280 
	Page 281 
	Page 282 
	Page 283 
	Page 284 
	Page 285 
	Page 286 
	Page 287 
	Page 288 
	Page 289 
	Page 290 
	Page 291 
	Page 292 
	Page 293 
	Page 294 
	Page 295 
	Page 296 
	Page 297 
	Page 298 
	Page 299 
	Page 300 
	Page 301 
	Page 302 
	Page 303 
	Page 304 
	Page 305 
	Page 306 
	Page 307 
	Page 308 
	Page 309 
	Page 310 
	Page 311 
	Page 312 
	Page 313 
	Page 314 
	Page 315 
	Page 316 
	Page 317 
	Page 318 
	Page 319 
	Page 320 
	Page 321 
	Page 322 
	Page 323 
	Page 324 
	Page 325 
	Page 326 
	Page 327 
	Page 328 
	Page 329 
	Page 330 
	Page 331 
	Page 332 
	Page 333 
	Page 334 
	Page 335 
	Page 336 
	Page 337 
	Page 338 
	Page 339 
	Page 340 
	Page 341 
	Page 342 
	Page 343 
	Page 344 
	Page 345 
	Page 346 
	Page 347 
	Page 348 
	Page 349 
	Page 350 
	Page 351 
	Page 352 
	Page 353 
	Page 354 
	Page 355 
	Page 356 
	Page 357 
	Page 358 
	Page 359 
	Page 360 
	Page 361 
	Page 362 
	Page 363 
	Page 364 
	Page 365 
	Page 366 
	Page 367 
	Page 368 
	Page 369 
	Page 370 
	Page 371 
	Page 372 
	Page 373 
	Page 374 
	Page 375 
	Page 376 
	Page 377 
	Page 378 
	Page 379 
	Page 380 
	Page 381 
	Page 382 
	Page 383 
	Page 384 
	Page 385 
	Page 386 
	Page 387 
	Page 388 
	Page 389 
	Page 390 
	Page 391 
	Page 392 
	Page 393 
	Page 394 
	Page 395 
	Page 396 
	Page 397 
	Page 398 
	Page 399 
	Page 400 
	Page 401 
	Page 402 
	Page 403 
	Page 404 
	Page 405 
	Page 406 
	Page 407 
	Page 408 
	Page 409 
	Page 410 
	Page 411 
	Page 412 
	Page 413 
	Page 414 
	Page 415 
	Page 416 
	Page 417 
	Page 418 
	Page 419 
	Page 420 
	Page 421 
	Page 422 
	Page 423 
	Page 424 
	Page 425 
	Page 426 
	Page 427 
	Page 428 
	Page 429 
	Page 430 
	Page 431 
	Page 432 
	Page 433 
	Page 434 
	Page 435 
	Page 436 
	Page 437 
	Page 438 
	Page 439 
	Page 440 
	Page 441 
	Page 442 
	Page 443 
	Page 444 
	Page 445 
	Page 446 
	Page 447 
	Page 448 
	Page 449 
	Page 450 
	Page 451 
	Page 452 
	Page 453 
	Page 454 
	Page 455 
	Page 456 
	Page 457 
	Page 458 
	Page 459 
	Page 460 
	Page 461 
	Page 462 
	Page 463 
	Page 464 
	Page 465 
	Page 466 
	Page 467 
	Page 468 
	Page 469 
	Page 470 
	Page 471 
	Page 472 
	Page 473 
	Page 474 
	Page 475 
	Page 476 
	Page 477 
	Page 478 
	Page 479 
	Page 480 
	Page 481 
	Page 482 
	Page 483 
	Page 484 
	Page 485 
	Page 486 
	Page 487 
	Page 488 
	Page 489 
	Page 490 
	Page 491 
	Page 492 
	Page 493 
	Page 494 
	Page 495 
	Page 496 
	Page 497 
	Page 498 
	Page 499 
	Page 500 
	Page 501 
	Page 502 
	Page 503 
	Page 504 
	Page 505 
	Page 506 
	Page 507 
	Page 508 
	Page 509 
	Page 510 
	Page 511 
	Page 512 
	Page 513 
	Page 514 
	Page 515 
	Page 516 
	Page 517 
	Page 518 
	Page 519 
	Page 520 
	Page 521 
	Page 522 
	Page 523 
	Page 524 
	Page 525 
	Page 526 
	Page 527 
	Page 528 
	Page 529 
	Page 530 
	Page 531 
	Page 532 
	Page 533 
	Page 534 
	Page 535 
	Page 536 
	Page 537 
	Page 538 
	Page 539 
	Page 540 
	Page 541 
	Page 542 
	Page 543 
	Page 544 
	Page 545 
	Page 546 
	Page 547 
	Page 548 
	Page 549 
	Page 550 
	Page 551 
	Page 552 
	Page 553 
	Page 554 
	Page 555 
	Page 556 
	Page 557 
	Page 558 
	Page 559 
	Page 560 
	Page 561 
	Page 562 
	Page 563 
	Page 564 
	Page 565 
	Page 566 
	Page 567 
	Page 568 
	Page 569 
	Page 570 
	Page 571 
	Page 572 
	Page 573 
	Page 574 
	Page 575 
	Page 576 
	Page 577 
	Page 578 
	Page 579 
	Page 580 
	Page 581 
	Page 582 
	Page 583 
	Page 584 
	Page 585 
	Page 586 
	Page 587 

